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Bhopal, the 30th January 2018
No. B. A-3-92-2017-1-V-(25).—In exercise of the powers conferred by sub-section (8) of Section 20 of the
Madhya Pradesh Vat Act, 2002 (No.20 of 2002), the State Government hereby, makes the following amendment in
this department's Notification No.F. A-3-92-2017-1-V-(164), dated 30" December 2017, namely:—

AMENDMENT
In the said Notification for the figure and word "31% January, 2018 for Deputy Commissioner Commercial Tax",

the figure and word "15" February, 2018 for Deputy Commissioner Commercial Tax" shall be substituted.

By order and in the name of the Governor of Madhya Pradesh,
ARUN PARMAR, Dy. Secy.

Tz, QMR qE qen SR W, AETHRYN BT YNHETE Fd WRUIerd, siure @ fEE e yeiia—2018.



